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NTP -l6 

AUTHORISATION 

NTPC Limited 

Dated: 05.10.2023 

(A Govt. of India Enterprise) 

Coal Mining Projects, Hazaribag 

Amne I A-I 

TO WHOM SO EVER IT MAY CONCERN 

This is to certify that by virtue of General Power of Attorney dated 

02.08.2023 issued by Director, NTPC Ltd in favour of the undersigned, 

Shri Navin Kumar, designated as Dy. General Manager (Envt. Mgmt.), 

NTPC Pakri Barwadih Coal Mining Project is hereby authorised to sign 
steps to file 

in 
advocate and take 

Vakalatnama favour of 

petition/Statement of Defence in Original Application No. 63/2023 (Anup 

Kumar Vs State of Jharkhand & Others) pending before National Green 

Tribunal, Eastern Zone Branch at Kolkata. 

Further certified that Shri Navin Kumar is authorised to swear an affidavit 

in support of petition/Statement of Defence to be filed on behalf of NTPC 

Ltd and to file documents as well as take appropriate steps on behalf of 

the Company in the said matter. 

Ol023 

(NEERAJ JALOTA) 
GENERAL MANAGER 

NTPC, Pakri Barwadih Coal Mining Project 
iG Uad /NEERA JALOTA 

HAII GENERAL MANAGER 
(r -)(PB & PB-NW) 
Fat A/NTPC Lmte 

Coel Mnng Pruje uts 

Coal Mining Projects, Sikri Site Office, Barkagaon, Hazaribag- 825311 
y Tufts : eiri a, ày Tife, 7, sReeTTA yRUl, ïs, fo - 110003. iii/Tel: 011-24387333, hH Á/Fax: 01124361018 

Registered Office: NTPC Bhawan, Scope Complex, 7, Institutional Area, Lodi Road, New Delhi - 110003. E-mail : ntpccc@ntpc.co.in, Website : www.ntpc.co.in 
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File No.: J-11015/692/2007-IA-II(M)
Government of India

Ministry of Environment, Forest and Climate Change
IA Division

***

Dated 16/08/2023

To,

NAVIN KUMAR
NTPC LIMITED
NTPC Limited, NTPC Bhawan, SCOPE Complex, Institutional Area, Lodhi Road, New Delhi – 110003 
, , NEW DELHI, DELHI, , 110003
environment.ntpc@gmail.com

Subject: Pakri Barwadih Coal Mine Project (15 MTPA) of M/s National Thermal Power Corporation Ltd. 
(NTPC) located in villages Barkagaon, Itij, Chiruadih, Urub, Chepa, Kalan, Nagri, Jugra, 
Sinduari, Churchu, Carahara, Sonbarsa, Pakri- Barwadih, Chepa-Khurd, Deora-Kalan, Lakura, 
Langatu, Keri, Dadikalan, Tehsil Barkagaon, District Hazaribagh, Jharkand – Amendment in 
Environmental Clearance dated 19.05.2009 - reg..

Sir/Madam,
This is in reference to your application submitted to MoEF&CC vide proposal number 
EC23A0101JH5171742A dated 16/06/2023 for grant of an amendment in prior Environmental 
Clearance (EC) to the project under the provision of the EIA Notification 2006-and as amended thereof.

2. The particulars of the proposal are as below :

(i) EC Identification No. EC23A0101JH5171742A

(ii) File No. J-11015/692/2007-IA-II(M)

(iii) Clearance Type Amendment in EC

(iv) Category A

(v) Schedule No./ Project Activity 1(a) Mining of minerals

(vi) Sector Coal Mining

(vii) Name of Project
Amendment of Environment Clearance of Pakri 
Barwadih Coal Mining Project, NTPC Limited

(viii) Location of Project (District, State) HAZARIBAGH, JHARKHAND

(ix)  Issuing Authority MoEF&CC

(x)  EC Date
(xii) Applicability of General Conditions NO

(xiii)  Status of implementation of the project

Address: IA Division, Ministry of Environment, Forest and Climate Change,
Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003
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3. The Ministry of Environment, Forest and Climate Change has granted Environmental Clearance vide its 
letter dated 19th May, 2009. Amendments in EC conditions were granted by Ministry: 1stamendment in EC 
vide letter dated 29.06.2016 , 2nd amendment in EC vide letter dated 07.12.2017, 3rdamendment vide letter 
dated 14.08.2018, and 4th amendment vide letter dated 10.11.2020 in favour of Pakri Barwadih Coal Mine 
Project (15 MTPA) of M/s National Thermal Power Corporation Ltd. (NTPC) Ltd. located in villages 
Barkagaon, Itij, Chiruadih, Urub, Chepa, Kalan, Nagri, Jugra, Sinduari, Churchu, Carahara, Sonbarsa, Pakri- 
Barwadih, Chepa-Khurd, Deora-Kalan, Lakura, Langatu, Keri, Dadikalan, Tehsil Barkagaon, District 
Hazaribagh, (Jharkand) with certain terms and condition.
 
4. As per EC condition, Project Proponent was comply the following condition:
2A (ix) “Mineral transportation from CHP to Railway siding shall be by closed belt conveyor of a length of 
7km. The railway siding shall be provided with Silo Rapid Loading System”.
 
Ministry vide its EC amendment letters as above at different time interval granted the amendments. As per EC 
Amendment letter dated 10.11.2020, following is stipulated
 i.e extension in amendments in EC condition for a period of two years (i.e. upto 28th June, 2022) by road as an 
interim arrangement
 Also, in view of Ministry’s Notification S.O. 221(E) dated 18.01.2021, which was issued as a relief to projects 
due to Covid situation, utilized one-year timeline, which is extended up to 28th June, 2023.
 
5. Now the PP has again requested amendment of condition no 2A (ix) to extend the time line to implement the 
same condition of belt conveyor with silo loading by citing various reasons related to land acquisition and 
contractual issues.
 
 6.  It was noted that court case is pending before the Hon’ble Supreme Court Civil Appeal No. 6249 of 2021 in 
the matter of National Thermal Power Corporation (NTPC) vs Tripurari Singh &Ors. As per order dated 8th 
August, 2022 “the construction of the conveyor belt could not be completed as per clause 6.3 of the report of 
the Jharkhand Pollution Control Board (State PCB).....He requests for time till October, 2023 for completion of 
the construction of the conveyor belt”.
 
7.   The proposal was considered by the sector expert appraisal committee in its 46th EAC meeting held during 
26 - 27 June, 2023 through Video Conferencing wherein the Committee recommended for the proposal for 
Amendment in Environmental Clearance letter dated 19.05.2009. amendment of condition no 2A (ix) upto 
October, 2023 w.e.f 28.06.2023 for Pakri Barwadih Coal Mine Project (15 MTPA) of M/s National 
Thermal Power Corporation Ltd. (NTPC) Ltd. located in villages Barkagaon, Itij, Chiruadih, Urub, 
Chepa, Kalan, Nagri, Jugra, Sinduari, Churchu, Carahara, Sonbarsa, Pakri- Barwadih, Chepa-Khurd, 
Deora-Kalan, Lakura, Langatu, Keri, Dadikalan, Tehsil Barkagaon, District Hazaribagh, Jharkhand, 
under the provisions of EIA Notifications, 2006 and its amendments therein with following specific conditions.

Annexure 1

Specific EC Conditions for (Mining of minerals)

1. Specific Condition

Sr. No EC Conditions

1.1

The PP needs to complete the construction of closed belt conveyor system of a length of 13 km to 
Banadag railway station. The project proponent is permitted till October, 2023 to use Service 
road/State Highways for transportation of coal to Banadag railway siding by adopting all 
mitigative measure to control dust pollution”.

Transportation of coal from service road instead of conveyor belt and silo loading system is subject 1.2

Address: IA Division, Ministry of Environment, Forest and Climate Change,
Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003
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Sr. No EC Conditions

to the outcome of Order of Hon’ble Supreme Court i.e. Civil Appeal No. 6249 of 2021 (in matter of 
National Thermal Power Corporation (NTPC) vs Tripurari Singh & Ors.)

1.3

The PP shall submit the status of Dumhani nallah to IRO, MoEF&CC before October 2023 with 
photographs and drone video for diverted portion of Dumhaninallah. The project proponent shall 
also make all possible effort towards protecting catchment area of the streams flowing within the 
lease boundary as well as along the boundary of lease area. 

1.4
The PP shall deploy the covered truck with tarpaulin having size upto 50 tonnes for transportation 
of coal through Service road only. SPCB to ensure the strict compliance of condition.

1.5

The PP shall submit the status report of diverted Dumhani stream to IRO, MoEF&CC before 
October, 2023 ensuring that proper water management in catchment area has been made alongwith 
photographs and drone video for diverted portion. The project proponent shall also make all 
possible effort for protecting catchment area of other streams flowing within the lease boundary as 
well as along the boundary of lease area without their diversion.

1.6
The PP shall submit the complete compliance report of EC letter dated 19.05.2009 and subsequent 
amendment of ECs vide letter dated 29.06.2016, 07.12.2017, 14.08.2018 & 10.11.2020 respectively.

1.7

All the railway siding involved in loading and unloading of the materials which are prone to 
generate fugitive dust emissions, should install fixed type water sprinklers for effective dust 
suppression, should install settling pond of suitable capacity with chemical dosing system for 
treatment of the runoff water, should construct the wind breaking wall of 20 feet high to prevent the 
dusts to spread and should do tree plantation along the boundary wall.

1.8

PP shall create a “Public Grievance Redressal and Monitoring System” for resolving any issues 
related to the pollution of mines and complaint has to resolve as soon as possible not beyond 30 
days. In this regard, adequate awareness to be spread among the public to address their grievance 
to company with simple and easy manner and for which company needs to devise the mechanism. 
The same shall be reported to IRO within 3 months. A logbook to be maintained by PP on “Public 
Grievance Redressal and Monitoring System.

1.9
PP shall pay to farmers of agricultural land if there is any loss due to pollution found by concerned 
District Commissioner as per extent rules or norms.

1.10

PP should establish in house (at project site) environment laboratory for measurement of 
environment parameter with respect to air quality and water (surface and ground. A dedicated team 
to oversee environment management shall be setup which should comprise of Environment 
Engineers, Laboratory chemist and staff for monitoring of air, water quality parameters on routine 
basis. Any non- compliance or infringement should be reported to the concerned authority.

1.11
PP to install solar lights along the road used for transportation of minerals to avoid the accidents 
at night and also seek its maintenance. PP is asked to also identify the rural areas for installation of 
solar light with its maintenance within the study area of 10 km radius buffer zone within one year.

1.12
PP to provide bio toilets to the villages located within the study areas within 1 year from the grant 
of this EC.

PP shall conduct feasibility studies for assessment of voids for backfilling of ash and mixing of ash 1.13

Address: IA Division, Ministry of Environment, Forest and Climate Change,
Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003
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Sr. No EC Conditions

with overburden, taking up backfilling ash and OB mixing activities during operations as well as 
post closure of mines in line with the Fly Ash Utilization Notification, 2021.

Annexure 2

Additional EC Conditions
1.14  All other terms and conditions stipulated in the Environmental Clearance dated 19th May, 2009 and its amendments 
vide letter 29.06.2016, 07.12.2017, 14.08.2018 and 10.11.2020 shall remain unchanged.
 
8. This issues with the approval of the Competent Authority.

Copy To

The Secretary, Ministry of Coal, Shastri Bhawan, New Delhi 1. 

The Secretary, Department of Environment & Forests, Government of Jharkhand, Secretariat, Ranchi 2. 

The Additional Principal Chief Conservator of Forests, Regional office (ECZ), Ministry of Environment & Forests, 
Bungalow No. A-2, Shyamali Colony, Ranchi - 834002

3. 

The Chairman, Jharkhand State Pollution Control Board, TA Building, HEC Complex, PO Dhurwa, Ranchi 4. 

The Member Secretary, Central Pollution Control Board, CBD-cum-Office Complex, East Arjun Nagar, Delhi - 32 5. 

The Chairman, Central Ground Water Authority, Ministry of Water Resources, Jamnagar House, 18/11, Man Singh 
Road Area, New Delhi, Delhi 110001

6. 

The District Collector, Hazaribagh, Government of Jharkhand7. 

 Monitoring File/Guard File/Record File.            8. 

PARIVESH Portal9. 

Address: IA Division, Ministry of Environment, Forest and Climate Change,
Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003

Page 4 of 4IA/JH/CMIN/433614/2023

Digitally Signed by : Mr Lalit Bokolia
Member Secretary, MoEFCC (EC)

Date: 16/08/2023

Signature Not Verified
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Government of India
Ministry of Environment, Forests and Climate Change

(Forest Conservation Division)
 *****

Indira Paryavaran Bhawan,
Aliganj, Jor Bag Road,

New Delhi - 110003 
Dated: 25th May, 2023

To,
 
The Principal Secretary (Forests),
Government of Jharkhand,
Ranchi

 
Subject:Diversion of 1026.438 ha of forest land for coal mining Pakribarwadih
Project in favour of M/s NTPC Ltd. in Hazaribag West Forest Division in
Hazaribag District of Jharkhand - Modification in condition of Stage-II
approval and violation of FC Act  - regarding.
 
Madam/Sir,
 
I am directed to refer to the State Government of Jharkhand’s letter no. vanbhumi-
75/2009-1915 V.P. dated 08.07.2022 requesting for modification of condition no. 8
o f Stage-II approval dated 17.09.2010 issued under Section 2 (ii) of Forest
(Conservation) Act, 1980. The said condition at Sr no. 8 of the approval dated
17.09.2010 is as under:
“The user agency will take up program for at least 50 m green belt along the sides
of the Pakwa nallah and Dumhani nallah from the initial years under the
supervision of the state forest department”.

 2. The request of the State Government was considered by the Advisory
Committee in its meeting held on 25.04.2023. After careful examination of the
request of the State Government, on the basis of the recommendations of the
Advisory Committee, and its acceptance by the competent authority in this Ministry,
the Central Government hereby accords its approval to modify the condition no. 8
of the Stage-II approval dated 17.09.2010 as under:
 
“The user agency shall restore and conserve the Khorra Nalla (west) and Pakwa
Nalla (east) watersheds on priority basis under supervision of the forest department
and expert hydrologists/agencies and develop their watershed status as per the
Survey of India toposheet no. 73 E/I. A greenbelt of 100 meters on either side of
both Khorra Nala and Pakwa Nalla shall be maintained”.
 
3. Further, in total disregard to the conditions of approval, the user agency has
mined out the area and changed the course of the Dumuhani nala which was
actually required to be protected and maintained as green belt. In view of this, it
has been decided that the penalty shall be imposed for violation committed over
the forest area (1026.438 ha) without approval equal to five times the normal NPV

8-56/2009-FCpt

I/44677/2023
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plus simple interest of 12 % from the date of actual violation committed till the
deposition of penalty. 
 
4. The remaining conditions stipulated in approval dated 17.09.2010 for instant
proposal shall remain the same.  
 
5. This issues with the approval of competent authority.

 
Yours faithfully,

 
Sd/-

(Suneet Bhardwaj)
Assistant Inspector General of Forests

Copy to:

1. Principal Chief Conservation of Forests, Government of Jharkhand, Ranchi

2. Regional Officer, Integrated Regional Office (Eastern Zone), Ranchi   

3. Nodal Officer, O/o the PCCF, Govt.of Jharkhand, Ranchi

4. User Agency

5. Monitoring Cell, FC Division, MoEF&CC, New Delhi

 

8-56/2009-FCpt

I/44677/2023
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Item No.02         Court No.1 
 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 
EASTERN ZONE BENCH, KOLKATA 

(THROUGH PHYSICAL HEARING WITH HYBRID MODE) 
 

Appeal No.20/2023/EZ 
(I.A. No.34/2023/EZ) 

 
NTPC Ltd, Pakri-Barwadhi Coal Mining Project   Appellant(s) 
 

Versus 
 
The State of Jharkhand &Ors.      Respondent(s) 

 
Date of hearing: 01.08.2023 
 
 

CORAM: HON’BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER 
   HON’BLEPROF. A. SENTHIL VEL, EXPERT MEMBER 
 
 For Appellant(s) : Mr. Sanjay Jain, Sr. Advocate (in Virtual Mode) a/w 
      Mr. Adarsh Tripathi, Advocate (in Virtual Mode) & 
      Mr. Uttam Kumar Mandal, Advocate 
  

 

 ORDER 
 

1. Mr. Sanjay Jain, learned Senior Counsel appearing (in Virtual 

Mode) assisted by Mr. Adarsh Tripathi and Mr. Uttam Kumar 

Mandal, Counsel is present for the Appellant. 

2. I.A. No.34/2023/EZ has been filed by the Appellant, seeking 

condonation of delay of 24 days in filing the present Appeal. 

3. Ms. Amrita Pandey, learned Counsel appearing (in Virtual Mode) 

Ministry of Environment, Forests and Climate Change, and Ms. 

Aishwarya Rajyashree, learned Counsel appearing (in Virtual Mode) 

for the State Respondents, Government of Jharkhand, state that 

since the delay is only of 24 days, the same may be condoned. 

4. The I.A. No. 34/2023/EZ is allowed and the delay of 24 days in 

filing the present Appeal is accordingly condoned. 

5. The Appellant has filed the present Appeal assailing the order dated 

25.05.2023 passed by the Ministry of Environment, Forests and 
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Climate Change, holding the Appellant to be in violation of 

condition no.8 of the Stage-II Forest Clearance approval and 

imposing a penalty over the entire forest area (1026.438 hectares) 

with interest. 

6. It is also stated that by another order dated 14.06.2023 a demand 

notice has been issued by the Divisional Forest Officer, Hazaribagh 

West Division, computing penal NPV @ Rs.857,52,85,944.32/- 

(Rupees Eight Hundred Fifty Seven Crore Fifty Two Lakhs Eighty 

Five Thousand Nine Hundred Forty Four and Thirty Two Paisa 

only). 

7. The allegation is that the Appellant is in substantial compliance of 

relevant condition no.8 of the Stage-II Forest Clearance approval 

dated 17.9.2010, having already developed green belt within 50 

meters of two of the three Nallahas, namely, Khora and Pakwa, and 

the fact that the same cannot be developed in the vicinity of the 

third Nallah, namely, Do muhani, stands admitted by the 

competent authorities, who have already allowed the diversion of 

Do muhani Nallah, acknowledging that the same falls in the core 

mining area. 

8. It is further stated that the Appellant has made necessary deposit 

in ADHOC CAMPA account amounting to Rs. 82,42,29,714/- 

(Rupees Eighty Two Crores Forty Two Lakhs Twenty Nine Thousand 

Seven Hundred Fourteen only) towards Net Present Value of the 

diverted forest. 

9. In our opinion matter requires consideration. 

10. Issue notice to the Respondents, returnable within four weeks. 
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11. Ms. Aishwarya Rajyashree, learned Counsel appearing (in Virtual 

Mode), accepts notice on behalf of the Respondent Nos.1, 3, 5 & 6, 

State Respondents, Government of Jharkhand. 

12. Ms. Amrita Pandey, learned Counsel appearing (in Virtual Mode), 

accepts notice on behalf of the Respondent Nos. 2 & 4, Ministry of 

Environment, Forests and Climate Change. 

13. All the Respondents shall file their counter-affidavits within six 

weeks as Ms. Amrita Pandey states that the matter has to be vetted 

from the office of the Ministry of Environment, Forests and Climate 

Change, New Delhi. 

14. Learned Counsel for the Appellant shall serve e-copy/soft copy of 

the Memo of Appeal along with all its annexures upon Ms. 

Aishwarya Rajyashree and Ms. Amrita Pandey, Counsel for the 

Respondents within 24 hours. 

15. List on 14.09.2023. 

16. In the meantime, till the next date of listing, the operation of the 

impugned demand notice dated 14.06.2023 shall remain stayed.   

 

..................................... 
B. Amit Sthalekar, JM 

 
 
 
 

….................................... 
Prof. A. Senthil Vel, EM 

August 01, 2023, 
Appeal No.20/2023/EZ 
(I.A. No.34/2023/EZ) 
AK 
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Item No.04                           Court No.1 
 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 
EASTERN ZONE BENCH, KOLKATA 

(THROUGH PHYSICAL HEARING WITH HYBRID MODE) 

 
Appeal No.20/2023/EZ 

 
NTPC Ltd, Pakri-Barwadhi Coal Mining Project   Appellant(s) 
 

Versus 
 
The State of Jharkhand & Ors.     Respondent(s) 

 
Date of hearing: 14.09.2023 
 

CORAM: HON’BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER 
   HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER 
 
 For Appellant(s) : Mr. Sanjay Jain, Sr. Advocate (in Virtual Mode) a/w 
      Mr. Uttam Kumar Mandal, Advocate 
  
 For Respondent(s) : Ms. Aishwarya Rajyashree, Advocate for R-1,3,5&6  

  (in Virtual Mode) 
   

 ORDER 
 

1. Mr. Sanjay Jain, learned Senior Counsel appearing (in Virtual Mode) 

along with Mr. Uttam Kumar Mandal, learned Counsel on behalf of 

the Appellant. 

2. Ms. Aishwarya Rajyashree, learned Counsel appearing (in Virtual 

Mode) for the Respondent Nos.1, 3, 5 and 6, State Respondents, 

State of Jharkhand, prays for and is granted two weeks for filing 

counter-affidavit. 

3. No one is present for the Respondent Nos.2 and 4, Ministry of 

Environment, Forests and Climate Change (MoEF&CC). 

4. Ms. Amrita Pandey, learned Counsel who also appears for the 

Ministry of Environment, Forests and Climate Change (MoEF&CC) 

informs that Vakalatnama has been issued by the MoEF&CC in 

favour of Mr. D. N. Ray. The said Counsel is not present today.  

5. We, therefore, direct Ms. Amrita Pandey to accept notice on behalf of 

the Respondent Nos.2 and 4, Ministry of Environment, Forests and 

277



2 

 

Climate Change (MoEF&CC) and file counter-affidavit within three 

weeks.  

6. The copy of this order shall also be communicated to the Secretary, 

Ministry of Environment, Forests and Climate Change (MoEF&CC), 

New Delhi within 24 hours. 

7. List on 17.10.2023. 

8. The interim order is extended till the next date of listing. 

 
..................................... 
B. Amit Sthalekar, JM 

 
 
 
 

   ….......................................... 
   Dr. Arun Kumar Verma, EM        

September 14, 2023, 
Appeal No.20/2023/EZ 
SKB 
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